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NOTES OF THE REGISTRY 
	

ORDERS OF THE TRIBUNAL 
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lie,ard Yx,A.Y.Mishrajd.Counsel 

for the- applicant,, 

34,--andinrf Counsel, T.Dash,Ld.Cbv--rnrcnt 

Co,an-~-,el and Mx*BR*3arangi, Ld Counsel 

foir the private Res,No.A, 

-Lhe gxievancer ventil-ated by the 

a  k) 'ic, 	 a lre ady T-k-- e n p 	-,-)nt in ths C,A, has 

consi-15'ered 1-y our or.-Iler It.301,04 in 

~.A.No*12-55/03,, -kiherein we have --Liashel 

t1ic =-'ter of Promotion dt.6.2.C4. Since 

the ResponzIents have been asked to re-view 

the promotion of the applicant fcr the 

year 2002., the case of' the applicant also 

should,i-e c-cn.si::-.ered if he comes within 

the xre of consideration. 
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In this view of the matter the reliefs - 

sounht in this O.A. has become inf-ructuous 

and aca)r-,I.inr--Iy this C.A. is disposed of. 
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